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THE SICK TEXTILE UNDERTAK-
INGS (NATIONALISATION) AM-
ENDMENT BILL, 1981—contd.

SHRI M. KALYANASUNDARAM (Tamil
Nadu): Madam Vice-Chairman, on the
previous day, | explained how the
Government's policy and mismanagement by
the private sector, the mill-owners, were
responsible for the large-scale sickness in the
textile industry.

The Government have promised a new
textile policy. It is not clear in what way it is
going to be new. This is our traditional
industry and one of the ancient industries and
right from the days of industrial revolution,
India has been in the forefront. What is the
position today? Some years ago, the
Government introduced what is known as
multi-fibre policy. That has added to the crisis
and difficulties. The threatened new textile
policy will also add to the same difficulties;
that is the fear oi' the .workers. The advice
given by the World Bank to India is that India
should move in for a more vigorous multi-
fibre policy. This is directed against the textile
machinery industry itself. Our textile
machinery industry came up only to supply
machinery needed for our textile industry in an
indigenous manner, without the need to import
even the sPin-dals. A time was when we had
to import even machines and spindals. But this
is not tolerated by the developed countries.
They want to fleece our industry, particularly
industries like textile. So. they introduced lhe
policy of protectionism in their country so that
they can stop imports from India and our
exports will suffer. Now they want to enlarge
their market by exporting their machinery, the
modern machinery, and our Government is
likely to fall into their trap in the name of
modernisation. It will not lead to development
of textile industry; it will not lead to solution
of the crisis which our textile industry
is
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facing today. Neither the Government seems
to be alive to this danger no,r the private
textile millowners are alive to the danger. Are
we to take it that millowners themselves are
not interested in running the mills, or close
them down, or divert to some other industry?
So, the textile industry is facing a new crisis.
The crisis is of different nature because of our
leaning with the Western countries. In fact,
our freedom movement grew on the basis of
textiles. Wc had the Swadeshi movement. We
started boycotting foreign cloth and took to
Khadi, hand-woven cloth. Our young
Ministers may not know th, history...

SHRI KALPNATH RAI (Uttar Pradesh):
Hon. Mmister ma, please listen.

SHRI M. KALYANASUNDARAM: That
is why, he is laughing when | am saying this.

SHRI P. A. SANGMA: | am listening.

SHRI M. KALYANASUNDARAM:
I am not trying to pull your legs, my
dear young man. | am only trying to
emphasise  this aspect. That is, we
should stand on our own legs. We
should be independent economically.
There is no use of having a huge army
and navy. Army And navy alone can
not give us independence unless we
are economically independent and we
are economically self-reliant. We have
the resources, both natural and man
power. Why should we go in for this
new type of sophisticated machines,
destroying  our existing  industries?
This is the trap which the World Bank wants
to lay to drag the most developed country in
textiles, namely, India. We can produce that
in our country, both in quality and in quantity.
But the mills in this country are not able to
work to their full capacity. How is that this
crisis has come up? These are matters which
require a very deep study, investigation and
formulation of  proper lines. Do not
be ina hurry. If somebody says from
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Washington or Bonn, you sould not rush in for
anew policy or some other policy. in such as
country as ours, with such a surplus
manpower, with its own traditional base in
industry, we should be very careful to go in
for modernisation. But unfortunatey, our
planners, our advisers, economic advisers are
thinking about the problems of the 20th Cen-
tury and the 2ht Century from a 19th Century
mind. This is the pity. Although our Prime
Minister is looking forward to the 21st
Century, without understanding the problems
of the 20:h Century how can we anticipate and
solve the problems of the 21st Century? True.
W, must look forward. But we should not
forget what hippened in the past.

As | said, textile industry is facing a crisis
of a new type. Our internal market is so vast.
We do not have even 19 yards cloth per head
in our country. What is their purchasing
power? The purchasing power of the people
has gone down. They cannot even purchase
the cloth which is being produced in our
country. When this is the position, what is the
use of going in for a new multi-fibre policy or
some other policy? Any new textile policy
should be based on our tradition, history and
our needs. When | say, our needs, our export
needs also. Exports to whom? Our exports
should also be based on fair price. Exports
must also earn properly. We do not have only
the Western market, namely, West Germany.
Britain and ihe U.S.A. There is another
equally deve-i loped market. There is another
market comprising of the socialist countries,
who are prepared to purchase from our coun-
try, provided, we supply them good quality,
and the prices are advantap to us. And we
need not pay in hard currency. We can make
payments in our own currency. That means
our trade will be boosted, our export trade will
be boosted and our economy will be boosted.
When the world is so divided we need not de-
pend only on the Western developed coun-
tries. Ther, should he a bold initiative and bold
policy of self-reliance and securing economic
independence while evolving a new textile
policy. This is what | want to impress upon
you to prevent sickness becoming chronic.
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Another important factor which my Bill
seeks to achieve is to protect the workers'
interests, about their gratuity, retirement
benefits, wages, etc. That is an important
poinl. This morning | had the privilege of
bringing to the notice of the House and
through th, House to the Government how a
premier mill, of which one can be proud,
which was sorted nearly a century ago in
Delhi, Delhi Cloth Mills, is threatening to
close the mill. That is th, first mill in this
region which helped the business house to
become bigger and bigger. They hav,
acquired a lot of landed property around that
mill. 1 have given the details in the morning,
the extent of land that they are owning. Now
they are threatening to close the mill. What
should b, the atti-tuds of the Government?
Similar is the

cas? dr the Buckingham Karnataka Mills in
Madras, It is owned by Indians and manjfged
by Indiara. It has the huge landed property
bindings in the heart of Madras city. like that,
the Anglo French mills in Pondicherry. It has
got landed property in th, heart of Pondi-herry
city. Like that, all these old textile mills own
valuable landed properties. Their machinery
may be outdated, but 1 was reliably that they
got very valuable properties. The hnded
property owned by Delhi Cloth Mills is now
valued at Rs. 1,600 crores in the heart of
Delhi.

When they do not want to run the mill,
when they want to close down the mill, why
should the land be given to them? Should not
the Government have somel such policy?
While replying to the budget debate our
Finance Minister was explaining the policy of
the Government. He said that they were not
only upholding the socialist pattern of society
evolved by P'ndit Jawaharlal Nehru, but he
even claimed that he was more dynamic in
building socialism than Pandit Jawaharlal
Nehru and Shrimati Indira Gandhi. What is
the posilion today? Leave aside your budget
speech. On such a basic issue what is your
attitude? The Government of India Delhi
Administration and Delhi Development
Authority, all collude secretly and giv,
permission to the Delhi Cloth Mill to develop
in a new way. Is this Government not
competent to take over all t'ne properties and
build a hew textile mill
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in another area and give job to all the
workers'? Use this landed property for
batter purpose, for the development of the city.
Is this the, method of building socialism in

this  country?  Why do  you build
socialism in such a way that the
very ideology of socialism will  get

discredit. That is my fear. This is not
the method. In Pondicherry, Anglo
Mill is closed for the past five years It was a
hot issue for the elections.  They promised,
they got the majority, but what is the position
now? The mill still remains closed. The
Buckin-ghum Carnatic Mills in Madras is in
crisis. Similar  reports are there from
Gujarat. Gujarat stands first with regard tO
closure of mills. Now time has come to
examine more seriously whether the entire
textile industry should or should not be brought

under the management of the National
Textile Corporation.  You need not take over
all the things. When take-over is essential,

if you take over, there will. be surplus in the
hands of the Government. You need not pay
compensation.  What is the rate  at which
compensation is to be paid in the case of Delhi
Cloth Mills? At the present rate it comes to Rs.
1600 crores. But what is the rate at
which it was originally acquired? The
compensation question need not deter you.
Take over the properties, manage them
and develop them and then think of compen-
sation, how to pay it, whether to pay in
instalments and all that. ~ This is tho only way
by which the textile industry can be s ived, the
worsening of the crisis in the textile industry
can be averted and the workers saved.
This is the only way we can build a new
textile industry which can meet the needs of
our country and also meet the needs of
exports  to foreign countries to earn
foreign exchange. When snch opportunities are
there, the Government's policy leads to
closures and more closures and more
unemployment, it is only to bring this to the
attention of the Government and this House
that 1 have moved this Bill. | do not want to
take much tim: of the Housi and | want
gain support from other sections, including
the ruling party. So | finish mv speech, with
these words so that other Members can also
lend their support to my demand.

ef/uestion was proposed.

[29 MARCH 1985] (Nationalisation) Amdt. 254

Bill. 1985

SHRI K. MOHANAN (Keraia); Madam,
Vice-Chairman, | rise to support this Bill.
This is timely and quite relevant also,
especially in the background of the crisis
faced by the textile industry and the Gov-
ernment declaration that a new textile policy
is going to be announced without much delay.

For the last two or three years we have been
reading, writing and speaking about the crisis
in ihe textile industry in this country.
But | can say that this phenomenon of crisis in
the textile industry is only a half truth. The
crisis is only for the poor workers and the poor
consumers. Is the industry as a whole in
crisis? in my humble opinion, as a whole the
industry is not in a crisis. At the expense of the
workers and common consumers the mill
magnates are minting money even now.
They are incessantly trying to shift the burden
of the crisis in the industry on to the shoulders
of the poor workers and poor consumers of this
country. In terms of production and
employment potential, textile industry is
second to agriculture in our country. There are
more than 4 lakh looms in the composite mills,
17 lakhs in the powerloom sector and 40 lakhs
in the handloom sector. Ten per cent of the
industrial production is from the cotton textile
industry alone. This sector is employing more
more than one crore of workers. In this
context, Mt>aam, 1 wouid like to say
something regarding the induction of modern
technologv  and  development of modern
industries like electronics, etc. | am neither
against the induction of modern technology
nor the  development of industries like
electronics. The Government has given so
many concessions to the electronics
industry recently also and they are
pleading that it Is with an aim to promote
employment potential and exports. In this
regard | would like to say, what about the
textile industry which is employing more
than one crore of people of (his country?
Or, do you think that there is no future for
this industry in this country and so you are
going to write off this industry in the future?
Then what will be the plight of these one crore
of workers while you are pleading that you
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(Shri K. Mohanan) are trying to create
more employment opportunities for the
unemployed people of this countiy through
development of the electronics industry, etc.,
by giving concessions to such industries?

Madam, according to the figures available,
there is " crisis in this industry at all. That is
my point. The so-called crisis is deliberately
created by the profit-motivated and profit
hungary mill-owners of this country who want
to benefit at the expense of the workers and
consumers. According to the Reserve Bank of
India statistics, 145 mills earned a profit of
Rs. 15 crores in the year 1950-51. But in
1980-81. the profit earned by 230 mills
increased to the tune of Rs. 277 crores. in
1950-51 it was Rs. 15 crores and in 1980-81 it
increases to Rs. 277 crores. That is the profit
of the mill owners. Tneir a ssets also
increased from Rs. 228 crores in 1950-51 to
Rs. 2,260 crores in 1980-81. Even after taking
all the factors of price rise, inflation and
devaluation of the rupee into consideration,
the growth rate is not at all discourag. ing. But
the main factor for the crisis in this industry is
due to the shrinkage of the domestic market.

Here also | have some data with me. The
domestic per capita consumption of cloth
declined from 13.6 metres in 1979 to 10.50
metres in 1984. Why this decline and how did
it happen? Even now, in this country there are
millions of people without proper clothing_
Even then the consumption of cloth has come
down from 13.6 metres in 1979 to 10.50
metres in 1984. . . (Interruptions). . .Of
course, tha purchasing capacity of the rural
poor, the common man. has terribly come
down due to the wrong economic policies of
the Government Not only that. Between
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1971 and 1981, the price of cotton cloth had
increased by three or four times. This
naturally  brings down the domestic
consumption of the cloth produced in our
country. Madam, here, I would 3 p.m.
like to point out an interesting features that
the overall production of the mill-made cloth
which stood at 372.7 crore metres is 1950-51
has come down to 234.7 crore metres in 1984.
Even then, the gross pro-lit which was Rs. 15
crores in the year 1950-51, went up to Rs.
277 crores. The gross production has come
down, but even then the gross profit has gone
up. Why? This is a capitalist system of
production. Produce less and get more profit.

SHRI M. KALYANASUNDARAM: That
is the present socialism.

SHRI K. MOHANAN: That is the present
socialism.

Now we are speaking about the textile
policy. My pointed question to the Govern-
ment is whether you are prepared to adopt a
policy in the textile sector with a view to
social production, that is, production
according to the needs of the people and at a
price level which is within the reach of the
common man. This is the crucial question.
Now you are producing less and acquiring
mote profits Yes, this is the new pattern of
socialism now going on in our country. But
my pointed question is whether in the textile
policy th, Government is prepared to induct
this idea of social production for the need of
the common people to produce according to
the need of the people and to produce at a rate
within the reach of the common people,
according to their purchasing capacity.
Without finding an answer to  this
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question, we cannot find out a solution to
the crisis of this industry.

The main argument of the mill-owners, |
am surprised, is that. the main reason for the
crisis in this industry is due to ihe high rate of
wages and" bonus given to workers. Madam, |
would like to say that this is nothing less than
a lie. Statistics show that the share of wages
and bonus in the total production cost has
been going down steadily, in 1951 the share of
wages and bonus in the production cost was
21.3 per cent, but it has come down to 17.4
per cent in 1981. is there any standing for this
argument? Millowners are always crying,
"What can we do? The workers are
demanding more and more. We are giving to
them generously. That is why the industry is
in a crisis." No, this is not true. From these
statistics, in 1951 the share of wage and bonus
was
21.3 per cent, but it has come down to
17.3 per cent in 1981.

I would like to say something about the
much discussed NTC also. The NTC was
constituted with a view to save the sick mills
and also the workers and to control the
monopoly to a certain extent, through healthy
competition, to protect the interest of the
common consumer. But unfortunately, the
NTC itself is now a sick unit. That is the
tragedy. How has it happened? Are the
workers responsible or are the poor consumers
of this country responsible? No. But the
mismanagement and pilferation in the NTC
make if a sick unit. It is not the fault of the
nationalisation. But now the NTC is a good
stick, a strong stick, in the hands of the
antinationaiisation monopoly houses 23 RS—
9.
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in this country. What has happened to
National Textile Corporation? The Gov-
ernment is showing this as an example. This
is a stigma in our public sector undertakings.
This is a black spot in our public sector
undertakings.

Madam, | would like to draw the attention
of the House to modernisation. . | agree that
there should be modernisation. But in the
name of modernisation induction of more
sophisticated machinery in ti big way will
strengthen the hands of monopoly houses in
the textile industry. It would lead to massive
unemployment also, | would like to warn the
Government of its consequences. According
to the present statistics, more than 80 textile
mill units have bee, closed within a period of
two years. | do agree that many of them need
modernisation. If swe induct the sophisticated
machinery without any regulation or control it
will encourage monopoly houses and finally it
will lead to massive unemployment in this
sector. (Time bell rings) . Madam, just two
minutes more.

SKRI M. KALYANASUNDARAM:
Madam, he is making some useful con-

tribution.

SHRI K. MOHANAN: Madam, | would
like to mention about special concessions on
exports being extended to the mill magnates
who are minting money. There is already a
crisis amongst the mill magnates which was
reported in the national press.  Everybody

is reporting
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is in a crisis. 1 do not know whom the
Government are jheliviAg. Axe they helping
the textile industry? No. By making this hue
and cry, they are deriving special concessions
Ifrom the Governmet. The Goverment is also
yielding to their pressures. The mill-magnates
are looting the public exchequer through
number of special concessions. It is a,
interesting feature to
note that when India's per-capita consumption
of cloth has come down, the export of textitle
and garments went up from Rs. 79.17 crores in
1966 to Rs. 910 crores in 1984. Even the
domestic market is shrinking. By extracting
special concessions from the Government, the
mill-magnates were able to promote the ex-
ports from Rs. 79 crores in 1966 to Rs. 910
crores in 1984. Another interesting feature is
that the production in the composite sector has
come down. The export goes up. From where
do they get the textiles for export? Some
unhealthy practices are prevailing there. The
mill groups like "S. Kumar" do not have pro-
duction units at all. But they are the major
exporters. How? From wheire they are getting
this woven cloth? They are getting the woven
cloth from the powerloom sector. There is
excis, duty reduction for the cloth produced in
the powerloom sector—if I'ne powerlooms are
below fom in number. There is a concession,
and using this concession they are producing
plain cloth in the powerloom sector. And the
big mill owners, without any production unit,
are purchasing this al a cheaper rate,
processing and exporting it. That is what is
going on. They are cheating the workers and
cheating the poor consumers in the country.
Cheap labour in this sector has been
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successfully used by these mill magnates in a
big way and they are minting money. At the
same time, they are denying employment
opportunities to the unemployed youth of this
county and denying the legitimate demands
of the workers. And they are closing down
their mills. That is what is going on.

What about workers' participation in the
management? We are always saying about
workers' participation-to strengthen each and
every industry. Recently aso in ihe Finance
Minister's speech, it was referred to. The
Ministry of Commerce constituted an expert
committee on the 12th October, 1984, to
review the present situation and suggest
measures tor the future development of the
textile industry. If | am correct, 14 members
are there in that committee. But it does "™
include a single representative of the workers,
not even a single representative of a single
central trade union. And what for is this
committee? To look into the present position
of the industry and to suggest measures for
the future development of this industry, to
save this industry from complete crisis. Out
of 14 members, except one—an independent
man is there—all the other 13 members are
from the bureaucratic level and have nothing
to do with the workers. Is this the fashion of
workers' participation? Is this the way to get
the cooperation of the workers to revive the
industry? If that is so, then it is all right. God
will save you.

Madam, | am concluding. So when we are
speaking about the crisis in the textile
industry, my humble opinion is that the textile
industry as a whole is not in crisis. And this
crisis is not natural. It is man-made; it i
artificial.  Aud the
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consumers. So when we are)
textile

the  poor
speaking about a  new
policy, | would like to request the Minister to take
all these facts into consideration. As | have already
mentioned, the thrust of the policy, in my opinion,
must be on the production side. That is, the
capitalist production system now prevailing must go
and it should be replaced by  a social production
for the neeed of the people and within the reach of
the people. So taking all these factors into
consideration, | hope the Government will, without
delay, announce the proposed textile policy before

the House. Taking all these things into
consideration, | congratulate  my esteemed
comrade, Mr.  Kalyanasundaram Sor bringing this

Bill before, the House in time. | support this Bill

and | conclude. Thank you.
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SHRI'S. W. DHABE (Maharashtra):
Madam Vics-Chairman, as 1 understand
the Bill, it is not a bill for nationalisation, we
are talking of the amendment to the Sick
Textile Undertakings (Nationalisatioi) Act.
Under this Act the mills were nationalised in
1974 and  certain  priorities were fixed in
the Schedule.  Priorities related to  the
liabilities where the workers were not paid
their dues of wages, provident fund etc. And
this Bill seeks to lay down amended Schedule
and make it a charge that the liabilities in
category | shall be the first charge on
payment to be male by the Commissioner.
Secondly it states, is the Central Govermment
takes over, it shall be the charge on the Central
Government if the funds are not available with
the Com-missioner to meet the liabilities. So,
there are two aspects. One is, if the amount is
available with the Commissioner he must
make the payment in category I. Now the
category | which has been said here is
Arrears in full in relation to provident
fund, salaries, wages and other amounts
due to an emnloyee. Categories H and 111 say.
Loans advanced by a bank, loans
advanced by an institution other than a
bank, any other loan, any credit availed of for
purpose of trade or manufacturing, Revenue,
taxes, cesses, rates or any other dues to the
Central Government or a
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Stale Government and any other dues.
Secured Loans have been put under Cate-
gory IV.

I would like the Minister to enlig'nten us,
how much is the liability of the National
Textile Corporation prior to take over of the
mills? What are the dues, arrears of wages,
ESI dues, provident fund etc. etc. which are
not paid by the previous management? The
very purpose of taking over these mills was to
give security of wages to workers and see
that they do not fall victim to the mismanage-
ment by employers. Due to t'he Government
policy of liberally financing through the
nationalised banks, the managements to
exploit and sicken their mills. They continued
to do so, so that they could get finances from
the nationalised banks. | was surprised to find
from the report that industrial sickness is on
the increase. In the observations made in the
Economic Survey, the Finance Minister has
said that for this, reasons have to be found
out. It is increasing and if we do not find out
the reasons, it is going to paralyse the entire
industry.

4 p.M.

The Report on the Trends and Progress of
Banking in India, 1983-84, says that, the
number of large sick units has gons up from
453 to 463. Not only that. two thousand
crores of rupees have been given as loans to
these mills by the nationalised banks. And the
result is, still they are sick. so industrial
sickness is increasing in spite of the attention
given by the Government and loans given by
the banks. Though the Government gives se-
curity for the banks' loans, there is no
possibility of returning back the money. The
reality is that this money has gone in;q the
hands of unscrupulous employers Who are
using this money for something else.

These mills have been taken over by he
Government. The industrial sickness is very
funny phenomenon. The idea was that the
State shall achieve commanding heights in
production, prosperity, payment of proper
wages etc. It would be a boon to the nation.
But these National Textile mills which have
been taken over are making continuous
losses. At present the

[29 MARCH 1985] (Nationalisation) Amdt. 282

Bill, 1985

Government is running 103 nationalised sick
mills besides 22 laken-over  textile mills. The
profit-and-loss accounts of these mills for the
last year show that not only the nationalised
mills are making losses but also 'he managed
mills. These losses were—Rs. 71 crores in
1981-82, Rs. 78 crores in 1982-83, Rs. 137
crores in 1983-84. The figures for managed
mills are Rs. 15 crores, 17.87 crores ary 20
crores of rupees. That does not mean‘that some
of the- mills are not making profits. =~ Some
mills are making profits. I would like to refer to
a statement made by the Chairman of NTC that
14 mills are making profits and he expected
some more mills would be able to make
profit in 1985-86. About eight mills  are
absolutely scrap. Theyare very  weak
mills  and  cannot make any profits;
so these may beclosed down. A
committee  was appointed by the Government
for this  purpose. I do not know  what
action has been taken by the Government in
this respect. But the fact remains that t'ne Na-
tional Textile Corporation mills are making
losses. And the reasons for the losses
have been given in reply to an Unstarred
Question  in the Lok Sabha on 3rd August,
1984. These include inter alia old and
obsolete machinery, power cuts increase
in prices of cotton and other inputs. They have
also blamed the workers as the reasons include
excess labour force, wage increase  and
increase in dearness allowance. Now the
steps which the Government had to take
were, modernisation of these  mills,
diversification of pattern of production,
institutional  finance etc. in this connection,
unless there is reorientation in policy, it is
difficult to make National Textile
Corporation a profitable undertaking. These
mills were taken over as sick mills long
back—in 1974. But much earlier these were
taken over under the 9 (D&R) Act. But having
taken over the mills, the Government
continued a policy of making the NTC a sort
of hospital for the sick units. It has not started
any new units; new mills have not been
established by the NTC. If 1 am wrong the hon.
Minister may correct me, but so far as |1 know
the NTC runs only the sick mills which
are taken over and it is managing 22
mills. There is a demand throughout the
country that the NTC
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should establish new units. In my State of
Maharashtra, there is a monopoly scheme
under which cotton is purchased by the
Government at fixed prices. Because there is
fluctuation in the prices of yarn, there was a
demand—and Government agreed— that they
may open two yarn mills in each district in
Vidarbha where cotton is grown. Similar is
the position in Andhra, Gujarat and some
other States.

Government's policy during the last so
many years was only to continue with the
losses. Therefore, Government cannot escape
the liability and responsibility for its failure to
make the NTC a really economically viable
unit, it will be a sad day if the Government
decides to close down the NTC and give back
those undertakings to the errant employers
who were responsible for mismanagement.
So, on this occasion i want to tell the
Government that the NTC should have a plan
for opening new units. Coal India has opened
so many new mines. SAIL is opening new
units. But the NTC which has been there for
the last over ten years merely caters to the sick
units just like a remand home. | would,
therefore, suggest to the hon. Minister to
minimize the losses. The remedy is not more
modernization but installation of new units in
areas which are cotton growing.

Secondly, | am very much surprised—
earlier we had given a calling-attention notice
also on this—that the Government has taken a
new decision that they will not permit take-
over of units by the States unless the State
Government agrees to pay all the previous
liabilities. So, now the pre-takeover liabilities
should be paid by the State Government. If
this is the condition for taking over mills by
the State Government, then i think it will be
counter-productive. Now many State Govern-
ments are shy of taking the responsibility of
running these units. Whatever be. the liabilities
of the previous employer, though my friend
suggested that if arrears were not paid by him
the Government should pay them, his idea is
not that the Central Government should be
penalized for that but it should take the
responsibility to recover the arrears from the
previous employer because it was he who
mismanaged the unit and made it sick. =~ They
drained
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the capital and are now running new units for
which concessions are given by the
Government. Therefore, to make the condition
that the State Government cannot take over a
unit unless all the previous liabilities are taken
over by them is not a proper policy. The
Government must take over and make the
previous employer liable for all the
mismanagement, all the dues of the workers,
etc. ]t has been the demand of the working
classes all over that if the textile mill owners is
running two or three mills—Ilike Tata—and if
one of the mills becomes sick because he
diverted th? funds to some other business, the
Government should take over the good units
also of the employer, make good the losses of
the sick unit and not allow the employer to
exploit the situation and take undue advantage
of it. The picture presented in this Economic
Survey of the state of our industry is very
serious. Sickness in industry is increasing by
leaps and bounds not only in the textile
industry but in other sectors also. The
tendency has been to make profits and use the
money provided by the nationalised banks or
the public exchequer. They are withdrawing
their own capital, and they want to run the
industry only through the benefits or the
concessions given by the Government. Under
these circumstances, it is very necessary to
have a second look on this policy of giving
loans by the nationalised banks. In this
connection, monitoring has not been proper. It
has been found in many cases that the officers
of the banks were in league with the
management, and the amounts were given to
the employers for luxuries, without sufficient
security, in this connection, i would like the
Minister to consider seriously and find out
how much loans have been given by the banks,
especially in respect of the textile mills which
have been taken over, which have not been
paid back by the employers.

One more thing | would like to suggest, Sir,
is that the Bill is very important from th, point
of view of the working class. It is misfortune
of the working class that though they work for
eight hours, work hard, work with enthusiasm
to put in their labour, without any reason or
any mistake or mischief on their part, the
textile industry ~ closing down the mills.
Many reasons are there. | do not want to go
into
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them. It is a very serious situation ‘n
Maharashtra and Gujarat where a large
number of textile units were closed and
about 2 lakh workers have been thrown out.
Therefore, | would request the Minister to
take steps seriously to see that these mills
which have been closed down are either
opened by the employers or are taken over
under the National Textile Cor poration.
(Time bell rings)

I am just finishing.

I am told that t'ne liability of the em-
ployers in respect of provident fund runs into
crores of rupees, and also the wages which
have not been paid to the workers are more
than Rs. 4 crores to Rs. 5 crores. | would like
to know from, the Mmister how much
liability in this connection is with the
National Textile Corporation, which the
National Textile Corporation. has not
accepted, taking the advantage of the law
and the opinion of the Attorney-General in
this connection. But workers have suffered,
and they have not been paid the wages and
the provident fund dues.

Therefore, 1 very wholeheartedly wel-
come this Bill, and support it fully.

Thank you.

SHRI K. VASUDEVA PANICKER
(Orissa): Thank you, Madam.

I am really grateful to my elderly and
learned friend, Shri Kalyanasundaram, for
bringing the Bill on the nationalisation of the
sick units in the textile industry. Shri
Kalyanasundaram is a very senior leader of
the Communist Party from South! India. As
a leader who spent so many years for the
cause of the working class and workers, he
has got every reason, compelling him to
introduce a Bill like this.

But unfortunately. I am not in a position to
support his Bill, not because | do not have my
sympathies for the Bill or because T do not
have my sympathies for his commitment and
dedication. As far as | understand, this Bill
brings, at least compels us to think about, a
new perception. That is why | wanted to speak
on this Bill. As far as 1 understand, this is an
issue which is
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creating a new perception regarding
nationalisation. | belong to a party which
fortunately is the ruling party of this country,
which also believes in socialism. Mr.
Kalyanasundaram is also belonging to a party
which also stands for a noble-cause which is
not only socialsm but which, in the ultimate
analysis, is a communist society. So, so far as
the purpose of politics of my party and his
party is concerned, there is no difference at
all.

My party stands fo, an egalitarian society,
that is a specialists society. But the question
here is whether nationalisation is an all
panacea. We have to understand at least this
question for we are living in the second part
of the 20th century. | do not not know whether
nationalisation will alone solve the problem of
sickness in the industrial units. But my
learned and elder friend, Mr.
Kalyanasundaram says that nationalisation is
t'ne only panacea for sick industries. | do not
agree with his views.

In this connection | would like to mention
about the social transformation which took
place in . the Soviet Union since 1917 on the
economic front under the leadership of Lenin
and Stalin. Lenin came to power in 1917 when
the Russian revolution took place. He had
nationalised the agricultural sector as well as
the industrial sector. After a few years, here
was a crisis in the agricultural sector resulting
in tremendous shortage of fxsd-grains which
were needed for the survival of mankind.
Lenin had to recall his edicts and the land
property was again denationalised. So, my
contention is that nationalisation alone cannot
solve the problem of sick industries, if an
industry becomes sick—it is mainly because
of its mismanagement, unscientific approach
and the labour unrest.

I come basically from Kerala. Some of my
hon. friends who come from West Bengal
have mentioned about the of sick industries. T
am not blaming the workers. The workers are
poor peopre. They are being exploited by the
trade union leaders. The workers who are toil-
ing hard for the welfare of this country are
being misused by the leaders of ihe trade
union. | am not talking about the trade unions.
I am talking to you about
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[Shri K. Vasudeva Panicker] factories in
the Kerala State where goods which ought to
be produced ia the factories are not being
produced, because of their sickness. Most of
the factories are lying sick in the state of
Bengal and Kerala. In both the Stales
revolutionary movement has taken its roots;
and industrial movement has taken its roots.
But, the net result is that most of the factories
in these States are closed. Therefore, my
contention is that we have to build up a new
outlook on this front.

Take for example the transport seclor in
Kerala. The transport buses are being inn
mostly by the Kerala Transport Corporation.
They are running into heavy losses. Similarly,
the State Electricity Board also, Kerala is a
State which has got lot of streams and rivers;
and every year it receives plenty of rainfall.
And there is every scope for producing the
maximum amount of electricity there. But
unfortunately, the State Electricity Board of
Kerala is running in loss and lhe State fe
suffering very much so far as electricity is
concerned. Road transport is also running in
loss. These are all in the public sector. | am
not speaking against the public sector. | stand
for the public sector. My party's philosophy fe
for the gradual transformation of the society
into an egalitarian socialist society whereby
the means of production in the society are
gradually and systematica! !y transformed into
the means of production of the socialist
society. Electricity shouid be a product of the
State. The transport service should also be like
wise. But unfortunately the labour leadership
in that State is behaving in such a manner 'hat
it is creating a catastrophe in 'he power sector
as well as in th- transport secto". These are all
only examples. Even in Bengal after all these
socialist thinki 12 since 1947, after having this
dialectical materialism working into the
system, the nature of agricultural production
remains absolutely backward and primitive. It
fe stiil a primitive agricultural there. There is
no transformation. Ts na-tionalisation the
remedy for all these things? Nationalise every
institution in this country. But at the same
time, if yen are not developing consciousness
about the individual's correlation  with
the
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society and the society's correlation with the
individual, unless we know about it. we
will not be reaching anywhere. Un-
fortunately we do not understand all these
things. 1 am for industry; it can be in the
public sector. | am for industry; it can be
in the private sector. | am for industry; it
can be in the mixed sector. But industry
in each and every sector has to come
because unless and until thousands of
industries come up on  the face of this
Earth, and especially in India, this
country is not going to mike any progress.
What is the meaning of industry?
Industry does not simply mean that it is an
institution producing profit. No Industry is an
institution which may produce profit. That is a
secondary question. But industry is an
institution which gives  employment to
hundreds of thoi-sands of people who
are unemployed. And the meaning does
not stop there. The meaning also
percolates to a much higher plane. For
example ifin anindustry called X a
thousand employees are working, what does it
mean? Does only mean that it produces profit?
No. It also means that it creates a new social
consciousness among the thousand  workers
who ultimately think: "I am  the owner of
this institution. 1 am the owner of the
materials which are being this factory. T am
the owner of the output of this factory. | am
the  ultimate owner of this institution.” If
that social consciousness is developed, if
that social consciousness is the result of the
dialectical arising out of the establishment
ofau industry in a particular area, then
it isfor us to create more industries in every
State. But let us look at th? actual situation. T
am a Congressman and my -.- bas got the
INTUC. But in every factory there are so
many INTUC unions working. In a factory
there are so many CITU unions working.
Under the leadership of a single party, there
are so many unions, different and divergent”®
working. Do t'ne™ unions or the perceptions
of Unions in any wav help product'mi®

No. the" do not helo, If wa perceptions and if
we make more investment in the production
centres so that more factories come up and
hundreds of thousands of people get
emp'oyment. whr» are now without work
then the result is *
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new consciousness in the minds and hearts of
the workers. The worker must have that
consciousness that this factory belongs to this
factory. | have to suffer if the factory suffers,
my welfare lies in the coming up of this
factory, it is for me to sacrifice everything for
this factory. Unfortunately, what is happening
in this country, in Bengal, in Kerala, in UP, in
Bombay and elsewhere? What exactly is
hapoen-ing is the poor workers w'no are either
poorly educated or are illiterate, are organised
into such unions whose leadership is in the
hands of certain leaders who unfortunately
happen to come from different political
parties and leadership itself has become a
vested interest. Leadership of a union itself
has become a vested interest. My contention
is not Ihat trade union is a vested interest; my
contention is that leadership of a trade union
has become a vested interest, and that vested
interest in trade unions is creating a virtual
hell in the industries so that ultimately what
happens is that the industries are becoming
sick. Private industry management makes a
public sector industry sick; a public sector
industry man makes a private sector industry
sick. The ultimate result is that the whole in-
dustrial edifice is suffering; in this country.
Therefore, my submission on this matter is we
have to fnink afresh on this question, whether
nationalisation is the panacea for the
redemption of the slyness of the industry from
sickness. Thank you.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): | rise to support this
Bill of Mr. Kalyanasundaram. This Bill is an
innocuous one and comes close on the heels
of the pronouncement by the Finance Minister
in the last Budget. In the last Budget Speech
he made he said that t'ne arrears of workers
shall be parl-passu with the dues from the
banks and  other institutions.  Mr
Kalyanasundaram goes only a step further
when he says that in respect of arrears of
workers including provident fund, being pari
passu with the arrears of Government and
other
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financial institutions, the arrears of workers
should get precedence over them. This is a very
valid point and | do not understand why the
Minister should object to it. When the Finance
Minister himself has gone forward in his
Budget Speech and put the arr- . ears of
workers pari passu with those of the financial
institution. Mr. Kalyanasundaram has gone
only one more step forward when he wants that
the workers' dues must be paid first and then
only should the dues of the financial
institutions be cleared. | strongly support this
Bill.

A lot has been said with regard to sickness
of mills. What is the actual position? |
think there are some basic defects in our whole
structure. For instance, take the question of
depreciation. Depreciation is being allo-
wed af present and this year it is allowed
at 15 per cent. Actually the ward
"depreciation" connotes that this particular
machinery after being used. is going to
depreciate in value as well as in its
usefulness and, therefore, some amount is set
apart so that when this machine becomes
obsolete and a new machine is to be
bought, it can be bought from out of the
amount already allowed as tax concession.
1 think the Minister of  Commerce
should take up the matter with the Finance
Minister that apart from the 15 per cent
depreciation  at present allowed in the
balance sheet, another 10 per cent may be
allowed  which should be kept in a fixed
deposit. For instance, if a particular mill has
got an investment of Rs. 1 crore, the mill-
owner gets Rs. 15 lakhs as depreciation for
one year; if another 10  per cent is
earmarked by him and Kkeptin a fixed
deposit and is allowed as a tax deduction,
this amount accumulates over a  period of
time, and forms a corpus for new
machinery; when the machinery is to be
modernised or when the machinery is to be
renovated or a new machinery is to be bought.
the amount can bereimbursed from this
corpus. This is my suggestionand |
commiend it to the Minister for his
kind  consideration and



291 The Sick Textile
Undertakings

[Shri Ghulam Rasool Matto] acceptance.
I will  recommend this to the Finance
Minister.

The second point | have to make is with
regard to modernisation. 1 have taken up this
matter with the Hon'ble Industries Minister the
other day informally. With regard to mod-
ernisation in other industries, except textile,
there is a duty of 80 per cent. This is a very
huge amount. No son can go in for
modernisation to avoid sickness. | think the
Commerce Ministry should take up this matter
with the Finance Ministry. If modernisation is
to be done—and modernisation is a must—the
Finance Minister has to see that this huge duty
of 80 per cent should go.

With regard to project assistance, the
Finance Minister has come out with the
scheme to reduce the 65 per cent duty to 35
per cent. The sponsoring authorities are not
giving a certificate to the effect that import of
certain things for modernisation will help
increase production. This procedure should be
simplified. The Commerce Minister and the
Industries Minister should take up with the
Finance Minister because the Finance
Ministry will have to give the concession
under project assistance. They should take up
the matter with the Finance Minister so that
red tape or corruption is done away with in
this procedure. Any person who modernises
his unit should automatically get project
assistance. Fortunately for me both the
Commerce and Industries Ministers are
present here.

With regard to Shri Kalyanasundaram
resolution | again say that there should be no
harm in the Commerce Minister accepting his
resolution in view of the latest budget pro-
posal so that the Government may come out
with a Bill making the workers' dues
including the provident fund dues the flrst
charge on the sick undertakings. With these
observations | heartily commend it to the
Commerce Minister for acceptance.
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE  AND
SUPPLY (SHRI P. A. SANGMA); Mad
am, this Bill actually confines to the
limited objective of bringing an amend
ment to the Sick Textile Undertakings
( Nationalisation) ~Act in  order to
enable the Government to pay the dues
of the workers of the post-takeover
period. But the debate has been
spread  over the entire textile indus-
stry and the new policy that will be

formulated, nationalisation, sickness,
and all these  things. | do not think
it is appropriate for me to deal with
all these subjects just now. I caa
only say that we are now working
on the new policy. It is under for
mulation. We have had several
rounds of discussion with various or
ganisations or people concerned. |

can only assure that whatever points
have been made on the floor of the
House today will be taken into con
sideration when it is formulated final
ly. I think that is enough.

Since the Bill emanates from the National
Textile Corporation and since lot has been
said about NTC, | would like to make a few
observations on the NTC mills before | deal
with the provisions of the Bill under discus-
sion.

I have always been stating on the floor of
the House that | am the unhappiest man about
the functioning of the NTC mills. | wish they
had done better and earned some profits. But,
when we are talking about the functioning of
the NTC mills, before we launch any such
severe attack on the conditions of the NTC
mills, | think it is better that we also try to
understand the background of the NTC mills,
under what circumstances and under what
conditions the NTC mill had come into
existence. When the NTC mills were taken
over, there were mills which were lying closed
for nine years. They were not sick mills, but
they were dead mills. But,



293 The Sick Textile
Undertakings

because the Government had sympathy.
for the workers, because we wanted to protect
the interests of the workers, the Government
had to go out of the way to help them by
taking over those mills which were dead.
We had

given these mills some life though I
admit that we have not been able to make
them healthy. But. today, the country must
realise that these NTC mills produce 30 per
cent of the total cloth produced in this country
and we are catering to the needs of the coun-
try, 30 per cent of its requirements, through
these mills.

Now, we are talking about the losses, the
accumulated losses, of the NTC mills. |

admit that  the losses have gone beyond Rs.
5,500 crores. But, at the same time, the
NTC mills have also paid by way of taxes

more than Rs. 300 crores and in the
form of wages and salaries to the
employees and workers, we have paid more
than Rs. 1,400 crores. An amount of more
than Rs. 1,400 crores has gone to the workers
and it has gone to the families Of the workers.
Therefore, it may not be fairon our part to
say that the NTC mills are doing
absolutely badly. lam  happyto inform
the House that during the last few years we
have been trying to improve the functioning
of these mili. Our Minister,  Shri
Vishwanatha Pratap  Singh, has been
taking a personal interest and he has
been having  review meetings with the
mills and, of late, we have made quite a bit of
improvement. But | am not going to
elaborate what improvements have  been
made and | donot  want to take  the time of
House.  But | can only mention one or two
things.

In November 1983, out of the 125 mills
that we have, only two mills were making .
profits; two mills only. In lanuary 1984, 38
mills had started giving profits and | am sure
that the number of mills making profits will
go on increasing. Now, for October 1984, the
monthly loss that the NTC mills  incurred
was to the tune of Rs.
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17.06 crores it is monthly  loss, a very
big amount. In November, it came
down to Rs. 16.70 crores; in December, it
came to Rs 14.23 crores; in January 1985, it
came down to Rs. 12.27 crores; and in
February, it came further down to Rs. 11.22
crores. So, the losses are also coming down,
overall losses, and the number of individual
mills making profits is also geing up and, in
fact, in the last four months, the losses have
come down by more than 34 per cent.
Therefore, | ca, asure the House that we are
making every effort...

SHRI S.W. DHABE: Do not make the
NTC an unwanted baby; make it a healthy
baby.

SHRI P.A. SANGMA: That is what | am
saying. We have given them life and we are
making them healthy also. That is why all
these efforts we have made to make them
healthy and we hope to make them healthy
also.

SHRI JAGESH DESAI: You say that the
losses are coming down every month.

SHRI P.A. SANGMA: Yes.

SHRI IAGESH DESAI- Would you
give the monthly losses for the corresponding
periods of the other years also so that we
can compare them?

SHRI GHULAM RASOOL MATTO:
What is the use now?

SHRI JAGESH DESAI- We can compare
them.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: No
interruption, please.

SHRI P. A. SANGMA. | can give. But |
don't think it is necessary.

We ave not discussing the functioning of
the NTC mills. But the question of NTC has
arisen out of this discussion and that was why
I was telling about it.
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Now, | will straight away come to the
provisions of the Bill. This Act was passed in
1974 and, today., it is 1975. So. this Act has
been in existence for the last ten years or a
little over ten years now. Most of the claims
have been finalised and about 90 per cent of
the claims have been adjudicated and
finalised.

Ten per cent of the claims are left because
of some court orders. At this stage it is very
difficult for the Government of India to open
this issue and say that the post-takeover period
should also be looked into. We find it very
difficult. But I can only assure that as we have
been doing it after 1974, we have always
taken care to see that the interests of the
workers are protected and their interests have
always been protected. Now, the little
concession that | can announce is that in
cases of continued service the NTC, whil®
making payment °f gratuity, will take
into account the enure period of service.

SHRI S.W. DHABE: Previous service also

SHRI P. A. SANGMA; Yes, but the
amendment suggested in the Act | am unable
to accept. But in future we shall certainly do
it. And if 1 may remind the House of the
Budget speech of our Finance Minister, the
Finance Minister has clearly said in his budget
speech—I quote:

"Workers are the worst victims of
industrial sickness.  Under the pre sent law,
however, when companies are wound up,
workers'  dues rank low in  priority
compared to secured creditors. To my
mind. labour is as much a factor of
production as any other and it is unjust that
the workers dues should have a lower
priority. in order to rectify this
situation, we have taken a decision ©
introduce the necessary legislation so
that legimate dues of workers rank pari
passu with  secured creditors such

[ RAJYA SABHA |

(Nationalisation) Amdt. 296
Bill, 1985

as banks in the event of closure of the
company. Such dues above even the dues to
Government. The  Government is also
considering the introduction of a scheme of
stock option to the employees and workers
of companies to encourage their parti-
cipation in maangement.”

Madam, this is the policy statement.

SHRI GHULAM RASOOL MATTO: That
was exactly my point. The Fimnce Minister in
his budget speech has already stated this.
Why should it be accepted?

SHRI P. A. SANGMA; What | am
submitting is that this is the policy that we
have come up with. In future, we are going to
secure the interests of workers and we are
coming with new legislaiion about that.

lu view of tne policy that has already
announced by our Finance Minister himself, |
request the hon. Member to withdraw his
Bill.

SHRI M. KALYANASUNDARAM:
Madam Vice-Chairman, | congratulate our
young Minister for his effort to make an
earnest study before replying the debate. |
agree with him that the debate 'has been very
wide, naturally because the Members thought
that here is the opportunity to discuss the
textile policy and with that particular
reference the National Textile Corporation
and its functioning. Even when Mr. Dhabe
pointed out these things, he does not want to
bring down the prestige of the NTC.
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None of us here are interested in it. On the
contrary, we want to build up ihe prestige of
the NTC. We know how NTC A is born anti
how diflieuit it is for the NTC to grow. He
pointed out some of the difficulties faced by
the NTC. NTC cannot 'nave two accounts
whereas private mills can have three accounts.
Your accounts are open. NTC cannot
smuggle. So to compare the NTC with the
unscrupulous private sector is very difficult.
So it will incur loss, which we understand
sympathetically. There are other defects
because of running the N.T.C. only through
bureatterates. We should not. overlook those
defects. In the functioning of the N.T.C, more
and more workers must be involved. Apart
from that, what we wanted to emphasise on
this occasion is that you don't take over only
the sick mills. Take some good mills also so
that whatever you lose on the sick mills in
nourishing them, you gain through other
healthy mills so that the N.T.C, can reach the
commanding heights at least in the textile
industry.

SHRI S. W. DHABE: Also start new mills.

SHRI M. KALYANASUNDARAM: That
is a good suggestion. The N.T.C, can think
about it. The Finance Minister must provide
funds for that. You can collect shares also.
The workers will be prepared to pay. | would
even appeal to the workers to apportion a part
of their salary towards share capital of  such
mills. Are they
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not starting spinning mills in the cooperative
sector? Mr. Minister, you are young and
energetic. Please try to, vitalise the N.T.C,
and also push forward this idea. You should
also project the idea of nationalisation. That is
all. My Bill does serve a very lofty purpose. |
am happy that tha Finance Minister thought it
necessary to include a provision like that in a
general way, not only for the N.T.C, mills, for
all the workers. That is a very good thing.
That has been the grievance of the trade
unions for a long time. The trade unions
would be happy to hear that and we will co-
operate with the Government for introducing
such a Bill and for its implementation. This is
a welcome measure. The Minister has himself
admitted that 90 per cent of the claims have
been settled and only 10 per cent remain.
What is the difficulty?

SHRI P. A. SANGMA: | was talking about
pest takeover and not pre-take-over.

SHRI M. KALYANASUNDARAM: Now
I do not want to create an embarrassing
situation by pressing that my Bill be put to
vote. | know that it has no chance. It will be
rejected On the assurance of the Minister that
he would consider the points raised by us, I
am not pressing my Bill and withdraw it.

THT VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI] :The hon.
Member has expressed his desire to withdraw
the Bill. Has he the permission of the House
to withdraw the Bill?

SOME HON. MEMBERS: Yes, yes.

The Bill was, by leave, withdrawn.



